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MINISTRY OF FINANCE
(Department of Economic Affairs)
NOTIFICATION
New Delhi, the 31st March, 2023

G.S.R.237(E).— In exercise of the powers conferred by section 3A of the Government Savings Promotion
Act, 1873 (5 of 1873), the Central Government hereby makes the following Scheme, namely:-

1. Short title and commencement.— (1) This Scheme may be called the Mahila Samman Savings Certificate, 2023.
(2) It shall come into force on the date of its publication in the Official Gazette.
2. Definitions.— (1) In this Scheme, unless the context otherwise requires,-
(@) “account” means an account opened under this Scheme;
(b) “account holder” means a girl or woman in whose name the account is held,
(c) “Act” means the Government Savings Promotion Act, 1873 (5 of 1873);
(d) “Form” means a form appended to this Scheme;
(e) “General Rules” means the Government Savings Promotion General Rules, 2018;
(f) “year” means a period of twelve months commencing from the date of deposit in the account.

(2) Words and expressions used herein but not defined shall have the meanings respectively assigned to them in the
Act and in the General Rules.

3. Application for opening an account.— (1) An application for opening an account under this Scheme shall be made
by a woman for herself, or by the guardian on behalf of a minor girl to the Account Office in Form - I, on or before the
31st March, 2025.

(2) An account opened under this Scheme shall be a single holder type account.

4. Deposits.— (1) An individual may open any number of accounts subject to the maximum limit for deposit specified
in sub-paragraph (3) and a time gap of three months shall be maintained between the existing account and the opening
of other account.

(2) A minimum of one thousand rupees and any sum in multiples of one hundred rupees may be deposited in an
account and no subsequent deposit shall be allowed in that account.

(3) A maximum limit of two lakh rupees shall be deposited in an account or accounts held by an account holder.
5. Interest.- (1) The deposits made under this Scheme shall bear interest at the rate of 7.5 per cent. per annum.
(2) Interest shall be compounded on quarterly basis and credited to the account.

(3) The interest payable to the account holder in respect of any account opened or deposit made which is not in
consonance with the provisions of this Scheme shall be payable at the rate applicable to the Post Office Savings
Account.

6. Payment on maturity.- (1) The deposit shall mature on completion of two years from the date of the deposit and
the Eligible Balance may be paid to the account holder on an application in Form-2 submitted to the accounts office
on maturity.

(2) In calculating the maturity value, any amount in fraction of a rupee shall be rounded off to the nearest rupee and
for this purpose, any amount of fifty paisa or more shall be treated as one rupee and any amount less than fifty paisa
shall be ignored.

7. Withdrawal from account.- (1) The account holder shall be eligible to withdraw maximum up to forty per cent.
of the Eligible Balance once after the expiry of one year from the date of opening of the account but before the
maturity of the account by making application in Form-3.

(2) In case of an account opened on behalf of a minor girl, the guardian may apply for the withdrawal for the benefit
of the minor girl by submitting the following certificate to the accounts office, namely:-

“Certified that the amount sought to be withdrawn is required for the use and welfare of Miss/
Kumari.........cocooooii, who is a minor girl and is alive on this...... the day of.............. (month),
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(3)  In calculating the withdrawal from the account, any amount in fraction of a rupee shall be rounded off to the
nearest rupee and for this purpose, any amount of fifty paisa or more shall be treated as one rupee and any amount less
than fifty paisa shall be ignored.

8. Premature closure of account.-(1) The account shall not be closed before maturity except in the following cases,
namely:-

(@) on the death of the account holder;

(b) where the post office or the Bank concerned is satisfied, in cases of extreme compassionate grounds such as
medical support in life-threatening diseases of the account holder or death of the guardian, that the operation or
continuation of the account is causing undue hardship to the account holder, it may, after complete documentation, by
order and for reasons to be recorded in writing, allow premature closure of the account.

(2) Where an account is prematurely closed under sub-paragraph (1), interest on principal amount shall be payable at
the rate applicable to the Scheme for which the account has been held.

(3) Premature closure of an account may be permitted, any time after the completion of six months from the date of
opening of an Account on an application in Form-4, for any reason other than provided under sub-paragraph (1), and
in which case the balance as stood from time to time in the account shall be eligible only for the interest rate less by
two per cent. than the rate specified in this Scheme.

(4) In calculating the maturity value, any amount in fraction of a rupee shall be rounded off to the nearest rupee and
for this purpose, any amount of fifty paisa or more shall be treated as one rupee and any amount less than fifty paisa
shall be ignored.

9. Agency charges payable to Department of Posts and authorised banks.- The following agency charges shall be
paid for operation of this scheme:

Sl. No. Type of transaction Charges payable (in rupees)
1) (2) 3
1. Receipt — Physical Mode 40
2. Receipt — e-mode 9
3. Payments 6.5 paise per Rs.100 turnover

10. Application of General Rules.- The provisions of the General Rules shall, so far as may be, apply in relation to
the matters for which no provision has been made in this Scheme.

11. Power to relax.-Where the Central Government is satisfied that the operation of any of the provisions of this
Scheme causes undue hardship to the account holder, it may by order, for reasons to be recorded in writing, relax the
requirements of that provision in a manner not inconsistent with the provisions of the Act.

[F. No. 1/3/2023-NS]
ASHISH VACHHANI, Addl. Secy.

FORM -1
[See paragraph 3(1)]
Application for opening an account
To )
The Postmaster/Manager Paste photograph of applicant

Sir,

I [account holder/guardian] hereby apply for opening of an account under Mahila
Samman Savings Certificate, 2023 in your Post Office/Bank.
I tender herewith Rs.oviii /-
(RS e ) in cash/Cheque/DD.
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1. Name of First Depositor

Name or the GUArdian ...
Date of Birth e
(DD/ MM/ YYYY)
(In WOTdS). .o veeeee e
2. Aadhaar Number of account holder
3. Permanent Account Number (PAN) of account holder
4. Present AdAreSS e
Permanent AdareSS e
5. Contact details Telephone Number................coeveiiiininnnn
Mobile Number..........cooovviiniiiiiiiiieeian,
Email ID......coooiii e,
6. Type of Account Single or through Guardian for Minor
7. Details of date of birth of minor
(Applicable in case of minor account)
a) Certificate No.
b) Date of Issue
c) Issuing authority
8. Name of Guardian...............cooiiiiiiii i
(In case the account is opened on behalf of a

Minor)

9. Details of other KYC documents attached 1. Proof of identification

The following documents are accepted as valid documents for the purpose of identification and address
proof: 1. Passport 2. Driving license 3. Voter’s ID card 4. Job card issued by NREGA signed by the State
Government officer 5. Letter issued by the National Population Register containing details of name and
address;

10. My specimen Signatures
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I hereby undertake to abide by the scheme provisions and Government Savings Promotion rules-2018
applicable on the Scheme and amendments issued thereto from time to time.
Details of my/our other accounts under the Scheme are as under:

S.No. Name of Scheme Date of Amount Customer Account Name of Post
opening of deposited Identification number office/Bank
account Number
1. Mahila Samman
Savings Certificate,
2023
2. Mahila Samman
Savings Certificate,
2023

A separate sheet may be taken in case of furnishing details of more accounts opened along with signature or
thumb impression of account holder/guardian.

Signature or thumb impression of account holder/guardian

Nomination
8 hereby nominate the person(s) mentioned below to whom to the
exclusion of all other persons in the event of my death the amount standing to my credit in Mahila Samman Savings
Certificate, 2023 at the time of my death would be payable.

S.No. Name(s) of the Full address (s) Aadhaar number Date of birth | Share of Nature of
nominee(s) and of of nominee in | entitlement entitlement
relationship nominee(optional) | case of minor Trustee or
owner
1
2
3
4
As the nominee(s) at Serial NO.(S)....oeviiiiiiiiiiiiiiii i, specified above is/are minor(s), I appoint
Shri/Smt/Kumari............cooooiiiii i S/0,D/OW/O. .
................................... AQATESS. ..ottt e

the event of my death during the minority of the nominee(s).
1. Signature of Witness.........c.ovvvviiiiniieiiiiiinieiinennns
Name & Address......oovvviiiiiiriiiiie e,
2. Signature of Withess........oovvvivriiiiriiiiiiineiieiinennns
Name & Address......oovvuiiiiiiiiiie e,

Signature or thumb impression of account holder/guardian
Place:
Date:
For use of Post Office/Bank

The account has been opened in the name of ...l o) | P with deposit
of  RSioiii under Mahila Samman Savings Certificate, 2023 vide Account
No. dated
Customer identification Number..............c..cocviiiiiiiinn
Nomination has been registered vide

Signature and seal of competent authority.
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FORM -2
[See paragraph 6(1)]
Application for closure of account

Name of Post Office/Bank Date

Account Number

1. I hereby submit pass book/deposit receipt and apply for closure of my above mentioned account
matured on .
2. Please Credit the amount of eligible balance in my matured account to my SB Account
no. standing at (Name of Account office).

or

Please issue a Demand Draft/account payee cheque
or
Please pay in cash (applicable if the amount is below permissible limit).
Certified, that the amount sought to be withdrawn to be availed is required for the use of
............................................. who is alive and still a Minor.

Signature or thumb impression of account holder /guardian
(Thumb impression should be attested by a person known to Accounts office)

Payment Order
(For office use only)
Date ..o
Payment detail
Principal amount Rs.
(+) Interest due Rs.
(-) Recovery of overpaid interest Rs.
Deduction if any Rs
Total Amount due Rs
Pay Rs. (in figurers) (in words)
Date
Signature of Postmaster/Manager
Acquittance
(to be filled by depositor)
Received Rs . (In figures) (in words) By cash/cheque/DD bearing
1 J PPN dated..................... /by transfer to Account NO.........ccccevvrerinnnnnne

Date: Signature/thumb impression of account holder /guardian
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FORM -3
[See paragraph 7(1)]
Application for withdrawal
To,
The Postmaster/Manager

Sir,

Amount of withdrawal applied..........c.cccoovvieviencreiiiecesc e,

2. Please Credit the amount of withdrawal to my SB Account no. standing
at (Name of Account office).

or
Please issue a Demand Draft/account payee cheque

or
Please pay in cash (applicable if the amount is below permissible limit of cash payment).

3. | certify that all the provisions applicable under scheme for grant of withdrawal have been complied with.
*Certified, that the amount sought to be withdrawn to be availed is required for the wuse of

............................................. who is alive and still a Minor.

Date:- Signature or thumb impression of account holder/guardian

(Thumb impression of the depositor should be attested by a person known to the accounts office)
For office use only
Payment detail

Eligible balance in Account .
Less Penalty amount .

Total Amount to be paid X . (In figures)
(In words)
Date Stamp Signature of Postmaster/Manager

Acquittance

(to be filled by account holder/ messenger)

Received Rs . (In figures) (in words) By cash/cheque/DD bearing
No.) dated /by transfer to Account
No

Date Signature/thumb impression of account holder/guardian
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FORM -4
[See paragraph 8(3)]
Application for premature closure of account
To,
The Postmaster/Manager

Sir,

1. I wish to prematurely close Account No having balance of
(Rupees Only) and request you to pay the amount after deduction
of applicable penalty, as per details given below:-

Please Credit the amount to my SB Account no. standing
at (Name of Account office).
or

Please issue a Demand Draft/account payee cheque
or
Please pay in cash (applicable if the amount is below permissible limit)

2. | hereby declare that the provisions under which the account can be closed before maturity have been
complied with.

*Certified, that the amount sought to be withdrawn to be availed is required for the wuse of
............................................. who is alive and still a Minor.

Date:- Signature or thumb impression of account holder /guardian

(Thumb impression of the depositor should be attested by a person known to the accounts office)

For office use only
Payment detail
Eligible balance in Account .

Less Penalty amount .

Total Amount to be paid . (In figures)
(In words)
Date Stamp Signature of Postmaster/Manager

Acquittance

(to be filled by account holder/ messenger)

Received Rs . (In figures) (in words) By cash/cheque/DD bearing
No.) dated /by transfer to Account

No

Date: Signature/thumb impression of account holder /guardian

Place:
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CIPLCET
7% faeet, 31 |1, 2023

aT.F.A. 238(31).— FT T, ALERT g9 A AfafHEw, 1873 (1873 &1 5) #FiY &wT 15
T W& oAl FT AN Fd gU, T3S a9 gada qreamer Fa|, 2018 &7 "erregd #v & forg
FReferfea e sard 2, st -
1. = At & wfery a9 aeEwry a=a qade Aqraner (Feva) e, 2023 21
(2) T TSI § THeh THRTT il TG Fl TIT g4
2. TR a9q gad9 graor Faw, 2018 % Faw 6 ¥, 3u-ffgw (1) & oW ww [wtorfed
SY- T ST, oA
"(1) F=w 5 % su-faaw (2) # sfeafaa swareastt & afaf=s, FrE =13 =rar @ F e § 9g=me i
T T Aigd HHAad Tg=T SEarast i @l HATad § T&qd HT, FT40q -
() AT fAfore wE=T SRR g S s &
T, -
(%) SteT et =AY &7 STYT H&aT 91T Agl =l TS g, agi g @TaT Gierd 87T e % o
AT % AR FT THTOT TEIT FIT ST GTAT GT0F G0 Fl AT J&AT F Sied & forg grar

GIAA T G T g TTE T T o HIAL AGT HIATAT Tl AT HEAT T HTT,
(@) ITT FIE THTHAT T8l T g1 QAT Gl TET ¢ AT @1 HEATAT § TIAT AT HLAT T el
T g, AT a8 1 19, 2023 7 T AT &l sater & Hae Teqd HTT,

ST STHTRAT 31T B8 AT At fafAfde srater & fia< e dear Teqq Fd | A g shr ot
o, 9 TF 9g oI@T HIATAT § LT TEAT TEIT A5l FAT &, T qF IHHT @TAT TATAT § Al T2,

(@) e fFTw, 1962 79T qaiewATiuT ==t @rqr €37 a7 159 60:
g e =ATE F @TaT Gre & q9T ST GTaT §edT TEd Aal 6§, S9 Hetertad § 7 AT ofF

AT %, ST AT TgA BT, FI o arrE | &I ATE AT ater & a7 @ wraiead § 3H TEd HAT g,
AT

(i) =T | Foreft ot g9 srfqere 9= geie w9 | SAfee g Av

(ii) Toreft oy s o =T | Ty STHT TRAT FT TR UF qr €9 F I9F g AT

(iii) =TT T TR AL F el FRTHT ST ST BT FoT ART 2 FAE 7T T AAF g,

3ie 1 7 it [AATEE srater & Fae STt gy ST 9rar §edT Yeqd 3 § A g et
H, S TF 98 @l HEATAT w ST GTaT G637 T Tgl F adT &, 99 a6 SHHT Grdr Taraq § Jal
T

(1) FE AT FTEATASA, ST AT FATAT FIT AELTH TGHAT AT, O+ FA HiT T 7
STHTRAT i fai T fRafa & gafera aearast oartae 8171
[®T. /. 1/3/2023-04T4]

amefter s=zret, e gl

fooqur ;g ATEREAT AR F TSI, FTETI, 9T |, @2 3, IUET (i) § ATeg=Ar e ar.Fw o,
1003 (1), AETE 5 STFqa, 2018 FTT ThTiora ¥ 12 of |
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NOTIFICATION
New Delhi, the 31st March, 2023

G.S.R.238(E) — In exercise of the powers conferred by section 15 of the Government Savings Promotion
Act, 1873 (5 of 1873), the Central Government hereby makes the following rules to amend the Government Savings
Promotion General Rules, 2018, namely:-

1. These rules may be called the Government Savings Promotion General (Amendment) Rules, 2023.
(2) They shall come into force on the date of its publication in the Official Gazette.

2. In the Government Savings Promotion General Rules, 2018, in rule 6, for sub-rule (1), the following sub-rule
shall be substituted, namely:-

“(1) In addition to the documents mentioned in sub-rule (2) of rule 5, an individual shall also submit to the Accounts
Office, the following identity documents containing proof of identity and address for the purpose of opening an
account, namely:-

(a) the Aadhaar Number issued by the Unique Identification Authority of India:
Provided that,-

(a) where the Aadhaar Number has not been assigned to an individual, he shall furnish proof of application
of enrollment for Aadhaar at the time of opening an account and the account holder shall furnish the
Aadhaar number to the Accounts Office within a period of six months from the date of opening of account
for linking the account with Aadhaar Number;

(b) if a depositor has already opened an account and has not submitted his Aadhaar number to the Accounts
Office, he shall do so within a period of six months with effect from the 1st day of April, 2023,

and in the event of failure of the depositor to submit the Aadhaar number within the specified period of six months, his
account shall cease to be operational till the time he submits the Aadhaar Number to the Accounts Office;

(b) the Permanent Account Number or Form 60 as defined in the Income Tax Rules,1962:

Provided that the individual who has not submitted the Permanent Account Number at the time of opening an
account shall submit the same to the Accounts Office within a period of two months from the date of happening of any
of the following events, whichever is the earliest, namely:-

(i) the balance at any point of time in the account exceeds fifty thousand rupees; or
(ii) the aggregate of all credits in the account in any financial year exceeds one lakh rupees; or
(iii) the aggregate of all withdrawals and transfers in a month from the account exceeds ten thousand rupees,

and in the event of the failure of the depositor to submit the Permanent Account Number within the specified period of
two months, his account shall cease to be operational till the time he submits the Permanent Account Number to the
Accounts Office;

(c) any other document as may be considered necessary by the Accounts Office including those related to
the nature of business and financial status of the depositor.”

[F. No. 1/3/2023-NS]
ASHISH VACHHANI, Addl. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part Il, section 3, sub-section
(i) vide notification number G. S. R. 1003 (E), dated the 5th October, 2018.
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CIPLCET
T faeet, 31 |7, 2023

aqT.#T.. 239(31).—Fw1T AL, TR a9q qadq Ffataay, 1873 (1873 =T 5) F & 3%
BT Y& TRl &1 YN F3d g0, TET a9d (ATIEe S @rar) AT, 2019 7 ST Fmee e & oy
fReferfera = gardt 8, staiq:-

1. (1) =8 b1 &7 gferg 98 TET a=q (ATHE S Grdr) (Feree) TR, 2023 2
(2) T8 TSTIA H THE TR 6T AT HT TG gt |
2. TP T3 (ATHE 3 @1aT) Thid, 2019 F 977 4 F 39-927 (2) |-

(F) "I AT TATH gL T eea] o €T I "7 ATG €I0" 9768 TG ST,

(@) "HT ATE" AR ok T U "URE ATE" 5% T AT
[®T. /. 1/3/2023-u4TH]
ety F=aT, ST ai=a

foroqur ;. o ShH AT % TSI, AT, 9 1, g2 3, IU-uT () # "@eiw anELE. 917(3), aE
12 fegaT, 2019 gRT THIAa i T2 off, 3T qorarg "@eqiF ar.#r.f4. 286(3), ariew 5 7%,
2022, wT.HT.M. 839(3), AE 22 FFaT, 2022 T ATALE. 55(:1), A 27 A, 2023
FTET |eTTfera v e o

NOTIFICATION
New Delhi, the 31st March, 2023

G.S.R.239(E)—In exercise of the powers conferred by section 3A of the Government Savings Promotion
Act, 1873 (5 of 1873), the Central Government hereby makes the following Scheme to further amend the National
Savings (Monthly Income Account) Scheme, 2019, namely:-

1. (1) This Scheme may be called the National Savings (Monthly Income Account) (Amendment) Scheme, 2023.
(2) 1t shall come into force on the date of its publication in the Official Gazette.

2. Inthe National Savings (Monthly Income Account) Scheme, 2019, in paragraph 4, in sub-paragraph (2), —
(a) for the words “rupees four lakh fifty thousand”, the words “nine lakhs” shall be substituted;

(b) for the words “nine lakhs”, the words “fifteen lakh” shall be substituted.
[F. No. 1/3/2023-NS]

ASHISH VACHHANI, Addl. Secy.

Note : The Principal Scheme was published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i)
vide number G. S. R. 917(E), dated the 12th December, 2019 and subsequently amended vide number
G.S.R.286(E) dated the 5th May, 2022, G.S.R. 839(E) dated the 22nd November, 2022 and G.S.R. 55(E)
dated the 27th January, 2023.
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CIPLCET
S faoett, 31 W, 2023

qT.HT.. 240(31).— Frsiior TR, ALEHRT F9q qade Ata=aw, 1873 (1873 =7 5) Fit 4T 3%
FT Y& ARAT &1 TN Fd g0, as ARTH a9d hid, 2019 FT ST q9Ted Fi & oy Hefeted
hIH FAT B, AT -
1. (1) =8 =hry &7 gferg a8 afiy qaurie a9 (Fara) =hy, 2023 21

(2) g TSTIS § THeh THTAA T TG HT T g
2. Ffvyg amieF g9 whiw (B =08 T8 T4 3<% TR 27 747 €) F 27 3 % I9-977 (7) #,
TRg A" eTeaT o T 9T, "I A" ¢e8 T AT

3. ITH T o UXT 4 % IT-097 (1) § "U5g AT 9T&a1 o €9 UL, AT S0 9T AT F A1d 8, T
ATE" 9167 T SATU |

[T, &. 1/3/2023-7717H]
el F==gT, Y ai=e

feroqur : g& Thiw T & OO, SETE, 9T 1, 8T 3, 39-¢ () #, genid aran . 916(3T), anra
12 famew, 2019 g wariora &t T off, ¥ deasTa dediw AarErfA. 287(3), aw 5 6w,
2022, |15, 842(31), T 22 T4, 2022 ¥ ATALE. 56(3), AE 27 A, 2023
FIRT Herrfara it E off)

NOTIFICATION
New Delhi, the 31st March, 2023

G.S.R.240(E).—In exercise of the powers conferred by section 3A of the Government Savings Promotion
Act, 1873 (5 of 1873), the Central Government hereby makes the following Scheme further to amend the Senior
Citizens’ Savings Scheme, 2019, namely:-

1. (1) This Scheme may be called the Senior Citizens’ Savings (Amendment) Scheme, 2023.
(2) 1t shall come into force on the date of its publication in the Official Gazette.

2. In the Senior Citizens” Savings Scheme (hereinafter referred to as the said Scheme), in paragraph 3, in sub-
paragraph (7), for the words “fifteen lakhs”, the words “thirty lakh” shall be substituted.

3. In the said Scheme, in paragraph 4, in sub-paragraph (1), for the words “fifteen lakh” at both the places where
they occur, the words “thirty lakh” shall be substituted.

[F. No. 1/3/2023-NS]
ASHISH VACHHANI, Addl. Secy.

Note: The principal Scheme was published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-section (i)
vide number G. S. R. 916(E), dated the 12th December, 2019 and subsequently amended vide number
G.S.R.287 (E), dated the 5th May, 2020, G.S.R. 842(E), dated the 22nd November, 2022 and G.S.R. 56(E)
dated the 27th January, 2023.
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